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hard the poor areas and the poorer sec-
tions of our society and that is why dis-
tress has been there. It is not due to the
failure of rain alone. There are many
other factors in the economy which are
causing hardship to the people. The Gov-
ernment of India is aware of it and I can
only say that we shall try our level best
to help these people.

REQUEST RE LAYING ON THE TABLE

OF THE HOUSE OF THE KAPUR

COMMISSION REPORT ON BHARAT
SEWAK SAMAJ

SHRI KRISHAN KANT (Huryana):
Sir, I would like to draw the attention of
the Government through you to the fact
that Mr. Justice Kapur has submitted his
Report on the inquiry held into the Bharat
Sewak Samaj. Therefore, I request that
the Report should be laid on the Table of
the House at the earliest possible oppor-
tunity. As you know, the Sachar Com-
mission Report was laid on the Table of
the House immediately. Then why are
they leaving out the BSS Report? T Lope
the hon. Minister of Parliamentary Affairs
will see to it that within this week or next
week that Report is laid on the Table of
the House.

MR. DEPUTY CHAIRMAN: The
House stands adjourned still 2.15 p.Mm.
today.

The House then adjourned for
lunch at twenty-nine minutes past
one of the clock.

The House reassembled after lunch at
fifteen minutes past two of the clock,
Mzr. DEPUTY CHAIRMAN in the Chair.

THE MANIPUR APPROPRIATION
BILL, 1973

THR DEPUTY MINISTER 1IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, I beg to
move :
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“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund ot the
State of Manipur for the services of the
financial year 1973-74, as passed by the
Lok Sabha, be taken into consideration.”

In March last Parliament had approved
four months' supply for the current finan-

‘cial year in respect of Manipur in order

to carry on the administration of the
State pending detailed consideration of the
Budget. The Lok Sabha has on the 24th
July, 1973 now voted the Demands. The
Bill before the House arises out of the
Demands passed by the Lok Sabha and
the expenditure ‘charged’ on the Consoli-
dated Fund of the State of Manipur,
amounting in the aggregate to Rs. 47.16
crores, including the sums earlier voted ‘on
account’,

Details of the provisions included in the
Budget were given in the documents cir-
culated to the House in March last. 1
would, however, like to indicate that
against an outlay of Rs. 7.67 crores last
year, the State’s Plan in the current year
will be of the order of Rs. 8.9 crores.
Emphasis in the Annual Plan is on com-
munications and- social services in the con-
text of the need for creating minimum
infrastructure for development and provi-
sion of educational and health facilities to
the people, a bulk of which are from the
weaker sections of the society. In addi-
tion, sizeable outlay on certain Centrally
sponsored plan schemes is also provided
for in the current year’s Budget. These
include expenditure on the Loktak Lift
Irrigation  Scheme,. Regional Medical
College and 132 kw. power transmission
lines.

The question was proposed
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SHRI SANAT KUMAR RAHA (West
Bengal) : Sir, we are discussing the Appio-
priation Bill on Manipur State. The State
is under the President’s rule. Mampur, as
it stands today, first needs political stabi-
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ity and immediately or as early as possi-
ple, a Government elected by the Mantpur
people. This 1s the urgent need of Mami-
pur. Manipur is now under the President’s
rule and this objective is to be acheved
The Appropriation Bil recommends to
this House that this money should be given
for the cause of admimstration 1 think
the money allotted is too meagre to cope
with the situation as it stands today mn
Manipur.

SHRI SALAM TOMBI
Manipur without money !

(Manipur) .

SHRI SANAT KRUMAR RAHA: That
is correct The Admmstration is allotted
a sum of Rs. 1,93,06,000 and the Police
a sum of Rs. 3,54,87,000. Both these
items cover nearly Rs. 5 crores out of
the total amount of Rs 47 crores. That
means, one-tenth of the allotted money
will go for Police and Admunistration. But
Manipur today needs its political stability
You cannot bring political stability by
money, If you want poltical stabiity

! there, we must approach Mampur affairs

politicallty. The administration should be
run in such a way that Manipur gets free-
dom fiom corruption which is rampant
there and it should get rid of the fac-
tional squabbles. These are the essential
needs of Manipur today 1 do not know
for what cause this money is going to be
appropriated and spent. I do not appre-
hend the cause, but still I urge upon the
Government that Manipur should be poti-
tically approached, its civil and military
administration should be run in such a
way that Manipur attains political stabi-
lity Today the Congress Government is
running the administration there through
some advisor Manipur funds should not
be spent in such a way as to promote fac-
tional squabbles. Manipur needs deve-
lopment in the field of agriculture, indus-
try, forestry. Manipur is backward. It is
an agricultural State. So its animal hus-
bandry, its irrigation, etc need urgent
attention. But from the allotments made
I find only Rs 78 lakhs for agriculture/
fisheries, Rs. 46 lakhs for industry, Rs. 24
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lakhs for irrigation. These meagre amounts
are quite inadequate for sufficiently coping
with the situation of Manipur. Manipur
badly nceds development of industries, irri-
gation, etc. But this inadequate allocation
cannot bring about that development which
could make Manipur an independent and
free society where it is free from factional
squabbles. It needs economic development,
development of irrigation, industry and such
other things. The present allocation is
too meagre to meet the situation. Second-
ly, T think Manipur has got abundance of
bamboo forest; woods are there. Pulp indus-
try, paper industry, etc. can be developed
there. Why are such projects not thought
ot and provided for? Manipur also needs
some special attention towards its culture,
Its cultural heritage should be developed
and especially youth community should be
encouraged and should be encouraged in
such a way that they would not kill their
time in the so-called factional squabbles
and politics. They should develop their
mind for the development of the whole of
Manipur. They should develop their per-
sonality so that Manipur also develops
culturally, industrially and in all other as-
pects of its life.

Lastly, I want Manipur adminstration
to be run in such a way that the sectarian
way of the ruling party be not exposed
and Manipur should grow up to a healthy
situation with a stable Government.

SHRI SALAM TOMBI : Sir, the main
source of income for the present is the
Centre. This is the creation of the Centre
after independence of 25 years. They have
not done anything so far, for the improve-
ment of the three main industries: (1)
agriculture (2) handloom weaving and (3)
cattle breeding. On these depend 75 per
cent of the working class. There is no
single industry established during the last
25 years. Recently we were exporting
considerable agricultural produce and hand-
loom cloth. Now we are importing rice,
dal, fish and all the important necessities.
Export of cattle and handloom produce
had gone down. This is mainly due to the
criminal negligence of the Centre. After
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Independence, Manipur had been more
or less a centrally administered area. The
Centre cannot run away from any failuie
or lapse in Manipur. No one can deny
that any Government which fails to give
employment has no right to govern. The
Centre should take drastic steps to improve
the three industries. There must be suffi-
cient provision in the budget for the same.
The budget for one complete year could
have been passed in the last budgel ses-
sion. Now Manipur is suffering for non-
availability of funds. All works suffcred
and people have in general no sources of
income. Prices rise like anything. People
are starving. Before a decade or so Mani-
pur was a self-sufficient area in all res-
pects. But time changes. We have more
wants. We have to depend on outside
for many things—food and other necessi-
ties. Even vepetables and fruits we are
importing. Our resources can feed only
round about five lakhs of people. Now
the population has risen to 11 lakhs. There
are Army and CRP units and they also
depend on local supply for some commo-
dities, The Centre should not lose sight of
the growth of population, in our area. The
Centre should do something to produce
more to meet the demand and to give em-
ployment to the rising population. Of late
Manipur became one of the costliest pla-
ces in the East It was the cheapest place
in India before. More money is needed
than the provision of the budget to give
employment and to meet the rising price
which is a national phenomenon. The
present budget is nothing but a starus-quo
budget. It will not help the people at
large. It is not a progressive budget. The
people of Manipur have no other alterna-
tive than to depend on the feeding spoon
of the Centre. This is the result of not
doing anything for the improvement of
the above industries by the Government
of India during the past 25 years. During
the President's rule the Centre must take
serious note of this, Every Indian was
happy when 14 major banks of India were
nationalised. At least they will give some
credit facilities to the last man. But to
our great dismay, the local people of
Manipur are getting the least whereas the
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outsider businessmen are getting huge
amounts. The Finance Minister should
see that the local grievances may be re-
moved as soon as possible.

The Loktak project is a Central project.
All the officers are hand-picked men of
the Centre. The local administration has
got no hand in that project. But my great
apprehension is that the project cannot be
completed even after giving three years’
grace time to the schedule time of com-
pletion which is 1975, though the hand-
picked men of the Centre are managing
it. We are paying the heaviest electricity
charges in India. I would request the
Finance Minister to see that Manipur
Government gets more funds for improve-
ment and for providing employment.

SHRIMATI SUSHILA ROHATGI: Mr.
Deputy Chairman, Sir, first of all, I would
like to thank all the honourable Members
who have spoken on this for their valuable
suggestions.

1 agree with the opening speech of Mr.
Sakhlecha who described the glory, the cul-
tural heritage and the scenic beauty of the
State of Manipur. And, Sir, I think the
name, Manipur, itself signifies that it is a
jewel on the head or forehead or something
like that, Though 1 have not had the
privilege or pleasure of being in that
State, 1 certainly look forward to an oppor-
tunity to see what I hear from my friends
here. 1t is an extremely beautiful State
and it has a colourful community there.
The people there are very hard-working
who, at the same, have a very difficult
career to make.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): Especially the ladies are
more hard-working.

SHRIMATI SUSHILA ROHATGI: Sir,
ladies all over the world are very hard-
working provided the menfolk concede that
fact. But, Sir, I am told that apart from
being very hard-working, they are more
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colourful also there. Of course, 1 am not
casting any aspersion that the menfolk are
not as hard-working.

SHRI BHUPESH GUPTA (West Bcen-
gal): Sir, on a point of order. Sir, if
ladies start praising themselves, what would
be left for the menfolk to do?

MR. DEPUTY CHAIRMAN : Actually,
it was started by a man here.

SHRIMATI SUSHILA ROHATGI : Sir,
that reminds me of a line from Shakes-
peare. I think Mr. Bhupesh Gupta would
have read it. With his permission I would
fike to remind him of that line. It is
about virtue. “Whether people see it or
not, it will be there on its own”. So, Sir,
this is there and this has to be appreciated.

Sir, the State has, at the same time,
many economic difficulties and T agree
with the honourable Members that there
is much to be done. But one thing 1
would like to refute and it is the statement
made by Shri Ganeshi Lal. He said that
Ministries are toppled there, that “Ministries
topple karwayee jari hai.” Now, no-
body bothers to topple the Ministries and
it is the people who themselves did it.
We cannot make the Centic or the Gov-
erhment or any party responsible for that.
The people are there who are grown up
and who are mature people and it is up
to them to choose a particular Ministry.
If they want a stable Ministry, they can
choose a stable Ministry and it is for them
to choose a stable Ministry. Today, we
are not able to say who is responsible
for this. We all know the facts. The
fact is that there was a State Govern-
ment and if there was no defection at all,
probably the State would have progressed
faster.

SHRI BHUPESH GUPTA : Sir, } want
to say one thing to the Minister. Madam,
you ure quite right. Our problem is that
workers, as you know, are laid off. Now,
we have a lot of MLAs in India today
who have been laid off. You have the
largest number of MLAs laid off,
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SHRIMATI SUSHILA ROHATGI: It
is a matter of common thinking and we
should pool our wisdom to solve the prob-
lems.

SHRI BHUPESH GUPTA: You have
got about 425 MLAs in UP, about 300 in
Andhra and so on. So many laid-oft legis-
lators in India which nowhere else in the
world you can see.

SHRIMATI SUSHILA ROHATGI: 1In
the biggest democrucy that we have, we
will have turmoils and troubles of this
nature and when the Bill on Defections is
brought forward here, 1 think we will have
ample time to discuss these issues. The
fact is that because of defections instability
is there and partly because of this instabi-

[26 JULY 1973}

lity many of the difficulties are there and
I do share the concern of the honourable
Members here and this is precisely motivat-
ed by these very factors to improve the

economic lot of the community in this State |
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For Co-operation, Com-
munity Development
and Panchayats :

For irrigation, flood con-
trol and power : Rs. 112 lakhs,

Industries Rs. 102 lakhs; Transport and
Communications, including Tourism
Rs. 255 lakhs; Social Services, including
Education, Health, etc. Rs. 254 lakhs; Muni-
cipality, Notified areas, Statistics, Informa-
tion, Publicity, etc. Rs. 21 lakhs. The
total comes to Rs. 891 lakhs.

In addition, an outlay of Rs. 4.96 crores
tor various Centrally Sponsored Schemes
has been provided for in the Budget of
1973-74 :  Lift Irrigation Scheme will cost
Rs. 140 crores. Accelerated Rural Water
Supply Scheme will cost Rs. 50 lakhs.
Medical College, inclusive of buildings,
equipment, ctc. will cost Rs. 70 Iakhs.
132 XV Transmission line will cost Rs. 50
lakhs.

Now, it is a pity that financial institu-

Rs. 24 lakhs.

which has a very big border, along the | t1ons have not been active there due to

international border also. Sir, for this,
sound law and order situation is necessary]
there and peace is necessary there espe-
cially because it has borders with the other
country. Keeping all these things in view, {
Sir, the Government has taken a number !
of measures and I think when I place them
on record, Sir, the Members would be
convinced that they are not status quo
measures, but measures which have been
enunciated and which have a long-term
effect and are for the benefit of the poorer
and weaker sections of the people and the
tribals who constitute nearly 31 per cent
of the population there.

Sir, the estimates for 73-74 show the
figure to be Rs. 8.91 crores and as I have
stated in the beginning, out of this amount,
Rs. 8.51 crores will be the Central assist-
ance and the rest will be the State’s re-
sources. The allocations uvnder different
Heads are as given here and 1 will break
them down for the information of the
honourable Members :

For agricultural pro-

grammes : Rs. 112 lakhs

geographical conditions, communicatiens
and infra-structure difficulties. As  such,
special efforts have been made so that this
assistantce is provided by fipancial institu-
tions and banks. A co-ordination com-
mittee, consisting of officials and non-offi-
cials, including local bankers, has been
formed mainly to ensure proper imple-
mentation of various employment schemes
to meet the needs of the community there.
About the infra-structure, as I have already
told, this is one of the main drawbacks
there. So far as the Assam Financial Cor-
poration is concerned, the State is already
giving 1 per cent interest subsidy making
effective rate of interest on loans to the
borrowers at 6 per cent per annum. The
State is also c¢ndeavouring to keep adeguate
haison with the Commercial banks and
all-India financial institutions to get more
branches opened by the Credit institutions
and simplify their procedures, etc.

Irrigation and Power, as has been ex-
pressed by hon. Members here, deserves
top priority. I would like to point out the
steps that have been taken in this direction.
(1) A lift irrigation scheme based on the
water available in the intake chanpel of
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the Loktak Hydel Power Project has been
launched. It is expected that this will
irrigate, when completed around 1975-76,
about 60,000 acres. (2) On the basis of
certain discussions in May, 1973, between
the Chief (Irrigation) of the Planning Com-
mission and the State Government officials,
a comprehensive scheme for irrigating
about 2.2 lakhs acres out of 2.5 lakhs acres
of cultivated area in the valley is being
investigated. I think this is a major prog-
ramme and when investigations are com-
plete, this will go a long way in alleviating
the distress and meeting the requirements
of the public there . . .

AN HON. MEMBER:
are going on . . .

Investigations

SHRIMATI SUSHILA ROHATGI: Ido
hope that hon. Members will agree that
nothing can be launched before a thorough
investigation is done. The first in the se-

cond stage and the second is in the first :

stage . . .
SHRI V. K. SAKHLECHA : This has
been under Central rule for so many

years and yet it could not be done before.
After 25 years it is being done .

SHRIMATI SUSHILA ROHATGI:
This has nothing to do with 25 years. But
it shows the urgency and the genuine con-
cern of the Central Government.

Now, Sir, enough has been
about drought situation. Many steps have
been tuken. If hon. g{embers are interest-
ed, I can also give figures in this regard.
Three steps 1 would like to point out here.

sald also

Under the Emergency Agricultural Pro-
duction Programme aided by the Centre
through grant of loans to the State, an
outlay of Rs. 37.7 lakhs was sanctioned
and incurred on purchase and distribution
of pumps for irrigation and subsidy for
dykes across the rivers.

Three temporary dams at Irank Sipai,
Keirak and Kumbhi across the rivers were

[RAJYA SABHA]

Bill, 1973 200
built which served well the purpose of
agriculturc as also supply of water during
the period of acute scarcity of water feil
in April-May, 1973.

This amply shows that the Government
1s serious and all steps ‘are being taken
and will be taken in the future to see that
maximum support is given to the people.

In order to meet the power demands till
the Loktak Hydel power becomes available
to the public, some steps are being taken.
Two diesel sets of 700 KW each manu-
factured by M/s. Garden Reach Workshops
Ltd. have been ordered. One of them has
been received and will be commissioned
sometime in July, 1973. The other one
will be commissioned shortly thereafter on
receipt and installation. The State Govern-
ment is also contemplating purchase of
some morce second hand diesel sets from
the Gujarat State Electricity Board. This
will alleviate the difficulties of the people.

The State Government is also preparing
itself to set up all the facilities needed to
enable utilisation of the power that will be
made available from the Loktak Hydel Pro-
ject from middle-end of 1975. This will be a
comprehensive scheme. A site for the
132 KV sub-station at Imphal has since
been selected, after overcoming hurdles,
action is being taken to have the sub-
station erected in time to synchronise with
the availability of power from the Loktak
Project. Similarly, for the transmission of

. the excess power to be fed in the North

Eastern Grid, contract for laying of the
132 KV transmission line is being executed
with M/s. EMC under a time-schedule for
completion within 18 to 20 fair-weather
months which will synchronise with the
availability of power from the Loktak Pro-
ject.  Another 132 KV transmission line
is being laid from Jiribam to Imphal to
complete the connection with the North
Eastern grid within the State. Survey for
its laying has also been completed and
alignment almost fixed.

To enable the Electricty Department 1o

take up a big programme of rural electri-
fication, which is absolutely necessary, and
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other power schemes in the Fifth Five Year
Plan, following availability of ample and
cheap power from the Loktak Hydel Pro-
ject, the Electricity Department is also being
strengthened and a post of one Addl
Superintending Engineer has been created.
An additional Project Division has also
been sanctioned and is in the process of
being raised. That shows that all the
possible steps are being taken in that direc-
tion.

Roads, of course is a very important
problem. There is shortage of roads and
the communications are extremely difficult.
Especially in the hill area of the State, com-
munications are very inadequate. After the
tmposition of the President’s Rule. how-
ever. the New Cachar Road connecting
Silchar in Assam to Imphal, which will
provide the second link to the State after
the Dimapur-Imphal road, has been opened
to traffic and tri-weekly passenger service
of the Manipur State Transport Department
s now running on this road between
Imphal and Jiribam. Efforts are also be-
ing made to have this road widened to
carry double-lane traffic. A meeting of the
Programme Advisory Board was held re-
cently and a programme for road con-
struction and improvement for the current
year has been prepared keeping in view
the committed liability, intercsts of the
people, the needs of the State and finances
available.

About industries, some hon. Members
mentioned that there was absolute status
quo and nothing had been done in this
direction. 1 will not take much of the
time of the House and would just like to
inform that in this State, handloom in-
dustry is the main industry. Every eflort
is being made to see that yarn is made
available to the people as early as possible.
Two important steps have also been taken
in this connection. They are to set up a
Khandsari sugar factory and the com-
mencement of construction work on the
25,000 Spindle Spinning Mill. Work on
the Spinning Mill Project is also going on
as per schedule. This will give employ-
ment to a number of people there.
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Two paper mills, one near Jiri-
3 P.M. bam for producing paper, based
on bamboo available in the
region, and the other to produce fine in-
sulated paper are also under consideration.
The report has been prepared and I think
soon they will be launched there.

The question of a cement factory is
also being thoroughly reviewed in the light
of high deposits of limestone and I think
this matter is also being reviewed by the
authorities concerned. So, when the cement
factory comes up, it is also liable to pro-
vide employment to the people. A Glu-
cose-cum-starch factory is also under con-
sideration. This matter is being reviewed
from the cmployment potential. A Tasar
silk industiy is also under consideration in
the State. 1 think, Sir, these matters will
bring to light the fact that a number of
projects ar¢ under consideration, under re-
view and if they receive the possible raw
material resources, 1 think they will be
coming up there.

SHRI V. K. SAKHLECHA : The Budge
should also be kept under consideration.

SHRIMATI SUSHILA ROHATGI: I
is under consideration now but if the
budget is nat allowed to pass now. I woul
only ask the hon. Member whether it i
going to serve the interests of the Stat
better. Suppose, the budget is not passed
what will happen to the State?

SHKI BHUPESH GUPTA: If th
Budget is ndt passed, what will happen ¢
the Minister ?

SHRIMATI SUSHILA ROHATGI: Si
the Minister is safe in the hands of th
hon. Members. The question does nc
arise.

Certain schemes are under reivew and w
find that the Planning Commission hav
requested the State to prepare the Fift
Five Year Plan for an outlay of Rs. 7
crores. The preparation of the Plan
in progress. While preparing it, stress wi
be laid on provision of basic infra-siru
ture, communication, adequate irrigatic
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and exploitation of natural resources. If
any feasible scheme so warrant, the ques-
tion of raising the above ceiling will also
be considered.

With these words, Sir, I commend the
Bill to the House.

MR. DEPUTY CHAIRMAN: Now I

will put the motion.

The question is:

‘That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of Manipur for the services of
the financial year 1973-74, as passed by
the Lok Sabha, be taken into consider-
ation.’

The motion was adopied.

MR. DEPUTY CHAIRMAN : We shall
now take up clause by clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.
The schedule was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRIMATI SUSHILA ROHATGI: Sir,
I move:

“That the Bill be returned.”
The question was proposed

SHRI BHUPLSH GUPTA : Sir, I want-
ed to bring to the notice of the Govern-
ment a fact to which 1 hope some answer
will be given or alteinatively. the Govern-
ment will look into it and take necessary
teps 1 was in Imphal on the 19th of
his month. When I was there I was met
’y representatives of some refugees from
'rstwhile Pakistan, now Bangla Desh, who
1ave been there in Manipur for several
rears now. It appears that the Chicf Com-
nissioner had sanctioned some land to
hem for their rehabilitation and the orders
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were also passed. Actually, the Govern-
ment of Manipur sanctioned the land for
214 refugec families vide order No. 254/1/
64-8(Ref.) dated 21st February, 1969. The
orders were issued but unfortunately most
of them up to now have not got this land.
Some kind of conflict seems to have deve-
loped between the local population and
these refugees As you know, I would
never have liked any such conflict between
the local people and the refugees. So I
ashed them if they were prepared to accept
any alternative land. They said: Yes, if
good land is given we have no hesitation
to accept that.

But even that has not been done and the
matter has been hanging fire for such a
long, for five of six years now. As it is,
these people are very much in difficulty.
They are extremely poor and, therefore, I
think that the Government should take the
necessary steps. This was reiterated by an
order of the Chief Secretary to the Gov-
ernment of Manipur, Mr. O. P. Malhotra,
on 21-1-1969. There is no dispute that
the land has been sanctioned for the 214
refugee families. The Manipur Government
does not dispute it because the orders are
there. 1 have got copies of them also. But
some-how or the other this order 15 not
being implemented. May be authorities
are facing some difficulties there with 1e-
gard to the local population and that 1s
why they are not going ahead with this.
In that case, I suggest that the Government
should provide some alternative land in
Manipur for these people. 1 can pass on
this thing to the Minister. [ do not hnow
if it comes under the Ministry of Finance.
But it should be passed on to the Manipur
Administration. [ am told that the matter
has been taken up in the Lok Sabha and
in the Rajya Sabha by Members from Mani-
pur; fiom both sides of the House aiso
they have taken it up, but nothing has
been done. Some bureaucrats seem to be
interested in not implementing it at all. I
think that is not fair. Assurance has been
given in reply to questions in that House
which T was shown, and also in this House
also. But in that House T saw a number
of replies according to which this should
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have been implemented. And I do not see
as to why this is not being done.

One other thing [ would like to say
about the Manipur shopkeepers. They are
suffering from all kinds of difficulties, ser-
vice conditions and wages. Their interests
should be looked after. The shopkeepers
in Manipur are actually dealing in hand-
loom goods and very many other things for
which, as you know, Manipur is famous.
But their legitimate giievances should be
looked into.

But one warning I would like to give
you. Now the Assembly is not there, elec-
tions will take place. The old Government
was really a corrupt Government. [ heard |
that for everything there was a price, trans-
fer price, posting price. Every Minister com-
peted with others in taking bribe. That was
common. The Chief Minister’s bribe was
naturally higher. But what was going on
there, everybody knows.

1

SHRI K. CHANDRASEKHARAN
(Kerala): Is there any exception in any
State ?

DR. Z. A. AHMAD (Uttar Pradesh): |
In some degree. !

SHRT BHUPESH GUPTA: Well, not
to that extent, perhaps. Here it was a
society for bribe, the whole Council of
Ministers. That is all. They were there
for a short time and they wanted to make
hay while the sun shines. So with both
hands they started taking bribe = Where
one should be posted dependent on it—
two thousand, one thousand, five hundred,
s1Xx  hundred, like that, wholesale andl
retail—and all these things were going on.
And separatist tendencies are  growing.
Some people promoting this kind of thing.
And T have heard—you better find it
out—from very reliable sources that the
young, ex-Maharajah of Manipur is now
very much interested in helping the sepa-
ratist forces. When I went there many‘
years ago, he was a boy. Now he has
grown up, a young man and all that, but
very active and taking interest in politics
and wrong type of politics. One day, hel
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purse was stopped. If the privy purse was
given, he was an Indian because he would
get the privy purse. This is ridiculous.

Therefore, kindly look after Manipur.
Listen to their genuine grievances and help
the economy of Manipur develop as best
as you can and see that a proper type of
popular Government comes into existence
order to take charge of the affairs of
Manipur.

\

Aot gaew aww (fer) S
IR AE IR, AR WY Hadheat amfa
F1 frFre g & ma 3R 9% v w1 aw
FUY F IJeATIFIY Iga &1 Sfafg T fFw g

¥ W AgrEm #7 -0 aE F W e
fa@maT TR g 1 WA, S, e ¥ -
74 €T AT AFAT & W AGH W FY A AN
FHEAT G | TR F AT FT FIH qgA A A€
FAT &, THH A T TN LY | TRAER
FT ST 37 W¥ A4 a1 AR </ & faia &
FETMT 25— 30 FUE To 77 frata s award
FY FAIGT F AUAT AT @0, IAE GOF F B
gr I siren Ay off A, R T & AR
qrer AT § BT AR T I AT g o Iy
O TG TET HAT AT GA A IART S 9 FHAT
&, Fomd gra &gt ¥ R0 1 7 Y fowy awar
2, 99 T § oY AT AT AR 1 e
ST g AET 3T F WAYS & qgT FE wqwa
FIATE | WX AT § AT AT AT AT
F FEHAT §, A A ETEF FE IAT THY FL FIH
g W §, 3afaw & S g 5 At wewar
#T 64T7 99 3R W10 HR 99 10 § aga 9q
@2z F1, 39 Tsa Y e

AR, AW, AAIGT A FaT 2w F A el
7 faeama &, 972 98 T FY T 4 A1 S FIA
72 7t fgely a7 T FAFT FT A w9 2,
gay foert farm Y smavawar 2, 99 A §
AT 39 eI AT ¥ 79T | A AT

said : “Are we Indians ?” because the privy | 7T =fgy, ag «& T
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(st vt sy AR

ey am, J, fegam & werd ¥
TERIT FT ATH € &7 WIS wreay 7 gy awaw
& 1 W RAGR F g sfeme T 9w, @
Y AT 0F DreT AT 222 @A g A a2 qAt
FT AFTAT FTAT T, T Z&1 & W 797
@YW wA W & | AfET Ao T HT
AT FTECAT AR 1A F Ara93 A 92T & A
FT ST €T ST 2T B {77 i AT A, ag
TR w9 e T

AZT T TIAAT H AT VA AR, Sre-
B2 Teat ¥ a4 T A AST { §AFAT A &1
HTAT § W1 IH JGFAT FT qT FTCH THAT TR
fra q¥w T S F AW few &1 o difEw,
Py a8 ST A A A A a7 &) a2, S
FE A A W 5 TR A qAFA T A AT
[ X I A AT FTCF H7 q4F, AU
AT F ol w0 A SAHT oz & A%, T A
& g FIAT fAa Avaws & wifAw g
Iga i well AT F1 TH T fa=r W &Y,
fra® g7 qra 1 o1 97 5 qaagT ¥ wregad
F @Y T AW & AR AT A g 9
#t g9 I ¥ fafa g aifge

A, FAT UF T T 742 T 9 AT
FHAT § | IAFT GAGT HIT FATFICET F
AT A, FTEAEHT F AT 7 fawTH 7 G
F FTTT, T AT 7T A =08 &Y fevarra wvavrer

w60 ¥ AT A g AT § G o wwy § ’
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swet et Qgat WA, & Sy
FTFT T T wrardy g o I|E o w9 fawm
FAGFTF FT AR FaEra T qE odian
¥ et 5 arg §)

AU ane § 6 8y A% I 29 F g9
F e ¥ #gr, & 39 oo faame 1 ff s @
FY HT A 1 Tq AT 7 FE1 71 T & e oF w1
FIATGIAA & a1 § a7 i F IR {7+t T @
A AAFTA T HY AT G E | 9 A0 FT WG
TEY & 5 T I T T T AT TV AT FHAT
AR WA N g g FE AT R
FH ¥ 9 FATY AT qIOF T OF-AY W W
& gmy s g frafemaorag @
1T gW Afw AT /Y @R e i fred go s
§ 39 {9 ATE ¥ AT JAAT AT FFAT § W
T % G I A & Sirae ) e aeg ¥ ganr
o1 gEar § arfs & sfas gfee & e X &9
% BT R 3 gL 9T TN F A HOAG
THFATATET T FT ST JT T Tt /1 TqH
qfeer oY o e 7 A foren Fver ar, § @ A
¥ 78 o qwdT {5 @ X 7 W FE AT
TR TCaE A A @ O g T A W wTHr
A T A1 WY TW TG F WG A AR
1 A A AT § Y ST 9 FHrE F a7 =0
fraa & arq fgzar am anfF a1t 3w & oFar
s srEear 0 @ ¥ s avard g o
T T3 ¥ A9 faare g% 66 |

SHRI BHUPESH GUPTA  What about

HT RS gAY AT & 0T 2 Y 6! fawa A7 | refugees ?

FEATEE FT ATHAT FAT gEAT ¥ 1 wAfAC
TATTT &Y ATHT AW F AT ¥fadE FT AR §,
FET B fAaeaTT & AW F gEy «pn F 7 e
1@ § d AR TG I WATOAA F G AT w7
AT AN & 71T FTAT T AT 720 & AT w7
HEAPG ATW2W & A0 6 79 ofeg F o2 gr ad |
W AYY T A B Sqw€q £ 4 Qv a4
} T gW AR & a9 west ag ¥ sfEie
g A’

|

MR DEPUTY CHAIRMAN - The ques-

tion 18

‘That the Bill be returned ”

The motion was adopted.



